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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH. JABALPUR

original Application No. 503 of 2003

Jabalpur this, the 1st day of August 2003

Hon'ble shri J.K. Kaushik, judicial Member

Hon'ble Shri Anand Kumar Bhatt, Administrative Member

Smt, chhaya cJ^oudhari,

wife of Ashok Kumar Choudhari,

aged about 52 years, r/o Shitlanai-

\jard- H.NO. 586 Kbdarnath Ka Bad a,

Ghanapur, jabalpur M.?. Applicant

(By Advocate - shri K.K. Pandey)

Vs.

1). union of India,

Through the Secretary Miniafcry of

defence New Delhi .

2). The General Manager,
ordinance Factory, jabalptor.

5). The C.O.D. comdt,

O.F.K. jabalpur.

Shri Ashok icuniai^ (jioudhfuri Retd,
COCCCDD) OFK jabalpur. Respondents

ORDER (oral)

By J.K. Kaushik. judicial Member -

After hearing the learned counsel for the applicant for

some time, he prays for withdrawal of this original Application

He is right in doing so, otherwise also since the applicant is

not a Government employee, there is no provision in the rul

entertain such Original Application, she may have some ci/
rights but this Tribunal is not meant for it and it can '

entertain the grievances of the individual in accorda/
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Section 14 of the Administrative Tribunals Act. The applicant is

permitted to withdraw this original Application as well as it is

dismissed for want of jurisdiction.

2. The Registry is directed to return the original Applica

tion to the learned counsel for the applicant for presenting

before the appropriate forum as may oe available to him. The

original Application is dismissed accordingly.

(Anand Kumar Bhatt)
Administrative Member

(J.K. Kaushik)
Judicial Member
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